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B1UIZ& Principality of Jammu ... 
Kashmir 

!91S. Shri Gulshan: Wi'l the Minis-
ter of External Alralrs be pleased Ie 
state: 

(a) whether it is a fact that some 
portion of Hunza Principality of JaDl-
mu and Kashmir state has been forci-
bly occupied by the Chinese Govern-
ment; and 

(b) if so, the details thereof? 

The Minister 01 External Main 
(Shrl Swaran Singh): (a) and (b) . 
Government. have seen press reporta 
to this effect. Under the so-called 
Sino-Pakistan "Agreement" of 1963. 
Pakistan ceded to China 2050 sq. miles 
of Indian territory in Pakistan-occupi-
ed Kashmir. A portion of this tetri. 
tory belongs to the Hunza Principality 
(of. t~. State of Janu:nu and Kashmir) 
wh.ch .s under the .llegal occupation 
of Pakistan. Government have no 
information whether Chinese have 
forcib!y occupied any further territory 
in Pakistan-occupied Kashmir. 

Transfers of Cantonment· OIllCftll 

2914. Shrl A. N. Vldyalankar: Will 
the Minister of Detence be plell.""d to 
state: . 

(a) whether It is a fact that the 
National Industrial Tribunal No.2 of 
1958 had recommended in its Award 
(Para 24) that the supervisory stair 
and sectional heads should be trans-
ferred from Cantonment to Canton.. 
ment 8nd necessary rules were to be 
framed for the purpose; 

(b) whether it is also a fact that nO 
action has so far be>en taken In uu. 
behalf, although nearly six years hue 
elapsed; and . 

(e) whether Government propose to 
take any action in this direction aDd 
if eo, what and when? 




